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O R D E R

PER SHRI PAVAN KUMAR GADALE, JM :

The assessee has filed an appeal against the order of learned

Commissioner of Income Tax (Appeals),  Bangalore passed under

Section 143(3) r.w.s. 147 and 250 of the Income Tax Act, 1961.

2.      At the time of hearing, it was brought to the notice of the

Bench that there is a short payment of appeal fees of Rs.9,000 and

other defects.  In this regard, a defect Memo along with Notice has
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been issued to the assessee.  The copy of the defect Memo is as

under:

3.     The case was posted today i.e. 7.8.2019 but none appeared on

behalf of the assessee nor adjournment application was filed and

further the Notice was issued along with the defect Memo and

acknowledgement of Receipt of notice RPAD received is placed
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on record.  From the above facts, it was found that the assessee has

not rectified the defects and short payment of appeal fees of

Rs.9,000 is outstanding payable.   Considering the action of the

assessee in not rectifying the defects and non-compliance of

directions of the ITAT Registry, we dismiss the appeal.

4.     In the result, the assessee's appeal is dismissed.

Order pronounced in the open court on 28th Aug., 2019.

Sd/- Sd/-

(A.K. GARODIA) (PAVAN KUMAR GADALE)
ACCOUNTANT MEMBER JUDICIAL MEMBER

Dated: 28.08.2019.
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